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result will be known m the next two months
or 80 Census of all Rhinos of the country
has also not been done in the past Census of
Rhinos was done in Kaziranga sanctuary only,
during 1966 and the number was 366 Census
of Rhinos in Kaziranga has been conducted
agan this year and the number 1s 671

(b) Naturalists opin~ that there 1s a
considerable decrease in the number of above
amimals but 1t cannot be verified because
actual census had not been done 1n the past,
However, there 1s an appreciable mcrease in
the number of Rhinos in Kaziranga sanctuary

(c) The shrinkage of habitat and cver-
hunting can be the reasons for dccline 1n the
number of tigers  Shrinkage of habitat and
human interference are the reasons for the
duching in the number of ions  There i no
deching 1n the number of Rhinos

The following steps have been taken by
Government to preserve the species

(1) Natural habitats of the above animals
are being constituted as wild Dfe
sanctuaries where ngid protection 1s
given to the animals

Shooting of all the three animals s
banned in the country

@)

(3) There 1s a ban on export of all the
threc ammals except for scienufic
purpose There 1s a ban on the
export of their products also

been

(4) Protection staff has streng-

thened

(5) 1t 15 proposed to enact a comprohen-
sive legislation to regulate movement
and trade of wild lfe and their

products

(6) A task force has been constituted to
formulate a project for the conserva-
tion of the tigers

(7) Gir sanctuary 15 closed to grazing by
fencing and there 1s a proposal 10
shift the nesses outside the sanctuary
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CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

TRANSFER OF THE ADMINISTRATIVE
CONTROL OF THE NATIONAL
FI1nEss CORPS EMPLOYEES
TO STATE GOVERNMENTS

oY yzw fagrdt avaddt (mifeT) ¢
qeqe o, ¥ afemraiy Srager & -
fefaa faga &Y AT firar aY aaraweam
et oft F1 ear fawrar § AR Mg FW
g & xw art & qoeeg §—

‘g fRzdw IR & wmw
7000 sfrsy #Y ¥a N wd sfan
¥ ¥ v fsr faar zm  wK
71 gmafs farae uer g §
197 F1 W@ §WIT 41 sfra fada,
foad aTowr 3+ fafusr uvg TR B
zat 9T Btz fagr sngar ("

MR SPEAKER This 1s a call-attention
motion  But the statement 15 very long,

THE MINISTER OF EDUCATION,
SOCIAL WELFARLC AND CULTURE
(PROF S NURUL HASAN) * The stae-
ment 18 fairly long because 1 have attempied
to explain all the developments that have takep
place, so that the hon, members may be able
to have all the facts at their disposal

MR SPEAKER Hasthe hon., Member
got the copy ?

SHRI ATAL BIHARI YAJPAYEE : Yes
Sir

MR SPEAKER . Then, it 1s all right,
We will take 1t as read

PROF S, NURUL HASAN. Thers is
only one correction which I would like to
make It 1s an important correctiop which I
may be parmittad to read out This 15 on
6, first pazagraph—paragraph (<) If was q%
obscure Therefore, I am repheasing it P
that there may be no confumon, The hep
members would very kindly pay atlepliqe
to 1t

“It has also been decided by the Govern-
ment of India that if continsed palyment



195  Transfer of administrative
Conrtrol of Nattonal Fitness

{Prof. S, Nural Hasan]

of salary and allowances of these instruc-
tors cannot be ensured in the above
manner, the Central Goveroment will
bear direct responsibility for the same
until their retirement.”

Statement

* The National Fitness Corps is the successor
organisation on the National Discipline
Scheme which was originally started in the
Ministry of Rehabilitation in 1954 as a pro-
gramme for instilling discipline and imparting
training in drill among the younger generation
in the refugee camps and colonies. The
scheme was transferred to the Ministey of
Education in 1958 and enlarged to cover a
number of high schools. A committee,
under the Chairmanship of Dr. Kunzru, made
a recommendation in 1963 that it was neces-
sary at the school stage to introduce an
integrated programme to give our education
system a graduated scheme of character
development for a democratic way of Iife
which should be woven into the fabric of the
edocational system. This integrated pro-
gramme at school stage was to replace the
several programmes Jike physical education,
the Auxiliary Cadet Corps, the National
Discipline Scheme etc. In pursuance of this
recommendation, an integrated programme
known as the National Fiiness Corps was
evolved. This integrated programme was
approved for adoption in schools ina meeting
of the State Education Secretaries and the
State Directors of Public Instruction held in
February, 1965. Att his mecting it was also
decided that as the NDS instructors were to
function in the schools under the administra-
tive control of the State Governments, they
should be transferred to the Siates and merged
with the cadre of physical education teachers
of the States. The question of the transfer
of these instructors was discussed in a further
meeting of the State Education Secrefaries
‘and Directors of Public Instruction in April
1965 at which it was agreed that the transfer
should be effected on the condition that the
Stute Governments were to be reimbarsed in
full the pay and allowanoes of these instructors
durlog the Fourth Plan period (l.e. tll
1970-71 according to fhe then current plan
period pattern),

2. The terma and congditions of fransfer
drawn up by the Government of India envi-
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saged that the existing salaries and the
central scales of pay should be protected
after the transfer of the instructors to the
States. This was not acceptable to the
States, maioly because the State Governments
did not find it possible to give the central
scales of pay to these instructors and were
averse to taking over the responsibilities of
the instructors to be employed by local
authorities and in private schools, The
terms were revised in May, 1968 as under :

196

(i) If an Instructor is not prepared to
accept service under the State autho-
rities, he may get the terminal
benefits as admissible under the
revised pay rules, and his services
may be terminated.

OR

(ii) an Instruclor may accept employment
under the authorities in the State
including local bodies or voluntary
organisations concerncd, on the scale

of pay presciibed there.  The
Government of India would then
either pay terminal benefils as

admissible under the revised pay
rules on termination of his services
with the Government of India or
the Government of India may
compensate the Instructor for a
period of 5 years for the difference
between his pay as fixed in a Stale
and the pay being presently drawn
by him; the Instructor may be
allowed to exercise his option bet-
ween the two benefits,

In reply to a memorandum issued to the
Instructors asking them to excrcise their option,
while a majority of the Instructors opted for
service in the States, about 200 Instructors
went {0 Court and obtained stay orders
against Goverament taking action pursuant
to or giving effect to this memorandum. In
reply to these proposed terms, while some
States agreed to take over the lostructors on
these terms, many States stated that they
could take over the Instructors only if
sufficient vacancies o absorb them were
available and if the Central Government
agreed to meet the entire expenditure for the
duration of the Fourth Plan,

3. laview of this it became necessary
to draw up fresh terms of transfer, The
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Cabinet decided in November, 1969 that the
Central Government would meet the full
expenditure on pay and allowances of the
Instructors absorbed by the States for the
entire Fouith Plan period subject to the
following conditions :—

(a) The State should create the requisite
number of vacancies and take over
these instructors in these vacancies ;
those sent to privale schools being
treated as on deputation from the
State Government,

The scrvice rendered under the
Central Government should be
counted for calculating the increment
in the State scales of pay and

(b)

{c) Any shortfall in the pay and
allowances drawn by any instructor
in the State scale of pay as compared
to the pay and allowances last drawn
by him under the Central Govern-
ment, was lo be paid as personal
pay during the Fourth Plan penod.

Many State Governments and Union
Territory Administrations had sigmified in
writing their willingness to absorb the instruc-
tors under these terms. Many States had
agreed in principic to such absorption but
felt that they should be relieved of the finan-
cial burden on account of the payment of
salary to these instructors, even flom a future
date. Only three States had formally
regretted inability to absorb the instructors.

4, Aclion would have been taken quite
sometime ago to transier the instuctors to such
of the States as were willing to absorb them but
owing to persistent demands from the emplo-
yees and from some of the hon'ble Mcmbers,
who were naturally anxious about the security
of service of these instructors nfter their
transfer to the States and about the continued
protection of the emoluments currently drawn
under the Central Government even beyond
the Fourth Plan period, as well as to the
demand from the employees themselves that
they should all be made permanent under the
Central Government and brought on to higher

scales recommended by the Kothari
Commission before their transfer to the
States, action to implement the Cabinet
decision of November, 1969 could not be

State Govis. (CA)

taken till these demands were given careful
consideration.

5. In the meantime the Public Accounts
Committee had commented on more than
one occasion on the inordinate delay in the
transfer of the instructors to the State Govera-
ments. Some hon’ble Members of Parlia-
ment have also wurged that once the
Government of India had decided that the
rightful place of these instructors was in the
schools, there should not be dual control over
them and that the instructors who wanted to
g0 over to the States should not be prevented
from doing so. A large number of instruc-
tional staff serving in the schools had also
formed themselves into a rival association
called the Field Staff Association and have
been urging the Government to expedite
their transfer to the State Governments.

6. Government have given very careful
consideration to the various demands made
by and on b:half of the NFC employees. As
a result of such examinationand in order to
meet the point of view of the State Govern-
ments who have not so far been able to
accept the terms of transfer offered by the
Central Government in 1969, the Central
Government  have, decided to modify the
terms proposed in 1969, as under :

(a) to meet in full the expenditure on the
pay and allowances of these instruc-
tors till the 6th Finance Commission
makes its award and

to recommend to the 6&th Finance
Commission that the expenditure on
pay and allowances of this staff
should be treated as the committed
expenditure of the States while
asscssing the future financial require-
ments of the States.

(c) It has also been decided by the
Government of India that if conti-
nued payment of salary and
allowances of these instructors can-
not be ensured in the above manner,
the Central Government will bear
direct responsibility for the same
until their retirement,

1b)

7. Considering that :

(i) the instructional staff have for the
past many years bsen serving in
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schools administered by the States
and will have to work under the
principals and higher educational
suthorities of the States,

it would be anomalous for the NFC
programme to be implemented by
the States and for part of the stafl
to implement this programme being
controlled and administered by the
Centre and

(i)

(i) whatever action is taken in regard
to the NFC instructional staff should
be such that they do not have to
face a reduction in pay and allowan-
ces of a possible rctrenchment at a

fature date,

the Government of India have written to the
State Governments on the 4th Apnil, 1972,
informiog them of the decisions mentioned in
para 6 (a) & (b) above and placing the
administrative conirol of the instructional
staff under the respective State educational
authorities and authorising the absorption in
State service of such of the instructional staff
as are  acceptable to the States under the
modified terms and are willng to go over,
The further guarantee mentioned in para 6(c)
will be intimated to the States forthwith.

8. The implications of the above decision
are !

(a) The State cducational authoritics
can exercise effective supervision over
ths work of the instructional staff
and can utilize the services of these
instructors within the Srate on an
as required basis, in the best interest
of education in the State

{b) The State Governments may create

as many physical training instructor

posts as their schools may need in
the scales prevalent in the State and
i1 them up by absorbing the NFC
instructiona! staff. 17 as a result of
such sction the instructors have to
be given higher pay and allowances
than they are dmwing now, the
incieased expenditure will also be
met by the Central Government for
the present and this expenditure, we
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hope, will be trea'ed as the committed

expenditure of the State for ihe

future, if necessary the Centre will

bear this expenditure even thereafter.

(c) Until such time as the Statr Govern-
ment creates enough posts to absorb
all the instructional staff serving in
in the State, the staff oot formally
absorbed by the State will continue
to draw pay and allowances under
the Central scales as heretofore until
they are so absorbed.

(d) If the State Government is not in a
position to accept any of the instruc-
tional staff for reasons like lack of
prescribed educational qualification
for entry into the State service, such
staff will continue to draw the pay
and allowances under the Central
scales as heretofore until they are
found aliernative employment else-
where under the Central Govern-
ment ; there is no intention of
retrenching such instructional staff.

9, It will bc seen from the above that
while the present decision of the Government
of India will enable the State Government to
absorb and the instructional staflf to accept
service in the State Government, no instructor
who is not acceptable to the State Government
will be thrown out of employment, nor will
any employee receive less pay and allowances
than he is drawing now. It will also be clear
that the absorption of the staff in State
services will be only after the terms are made
known to each employee by the State Govern-
ment, As regards security of service, the
hon'ble Members are no doubt aware that
with increasing emphasis being laid on educa-
tion, there s absolutely no possibility of the
numbers of schools in any State being reduced
as time passes. The number of schools and
the number of physical training instructors
will increase from year to year. Hence (here
is really no cause for any apprebension about
the instructors now being absorbed by the
States facing retrenchment after a fow yoars,
especially as the Centre is assuring funds,
where necessary, fo meet the expemditure on
the pay and allowances of the instructors for
#0 long as they remain in service.

ot sew fagr®t wrwdeht e Y,
W FAA-ANY qweg § frg AaY wgiey A
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wetarfedt & sffafadt & arsta & fog
dore g ?

PROF. S. NURUL HASAN : The hon.
Member has raised a number of matters and
I shall attempt to explain the points on which
he wants either information or wants to know
the Government’s policy.

I am takipg up first the question of Rules
regarding permanency. In accordance with
Ministry of Finance Memorandum dated 13th
September, 1966, 50°;,—not 80%, or 1007, as
demanded by the staff side - of posts other than
Class 1V posts in non-permanent Departments
can be made permanent provided that :

(1) The office has been in existence for
not less than 10 years,

(2) The office is not proposed to be
wound up in the foreseeable future,
and

(3) Thal the posts have been in conti-
nuous exntence for a period of five
years or more and are reguired inde-
finitely.

The important point which scems to have
escaped the attention of the hon. Member is
the second condition that the office is not pro-
posed to be wound up in the foresceablc
future. I think that it is very important that
the House may be pleased to take note of the
most fundamental question, and the most funda-
mental question is this. It is not that the
Central Government had established viable
units in the various States to carry on the
work of National Discipline Scheme or
National Fitness Corps ; the whole idea was
that this scheme can only function in an inte-
grated manner if it is incorporated with the
school programmes. And therefore these emplo-
yees had been posted to the various schools in
the diffcrent States. It would be quite an un-
thinkable situation if onec of the persons on
the school staff were to  consider
himself as belng very different from all the
other collcagues and would not be to that
extent under the direct control of the head of
that institution aad of the directorate of the
State which broadly controls all these institu-
tions and it was particularly in view of this
that this decision was taken. My hon. friend
has himséll been Chairman of Public Accounts
Committee and he would no doubt be sware
of the views expressed by that Committes in
this particular matter.
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The next point is about salary scales. He
made the point that afier all these are Central
Government employees and should be covered
by the Central Pay Commussion, Now, the
whole point was this. Once decision is taken
that these persons are to be transferred to the
State Governn.ents, then, the question of
continuing to treat them as Central Govern-
ment employees would not arise, They will
have to be adjusted in the States, Scales of
Pay; the only thing is that nobody would be
permitted to suffer on that account. I have
had an exercise done. If, in view of the
policy of the Government which | have placed
before the House, if the ngreement finally goes
through, the position would be—tbese figures
are rather approximate—that about 1700 of
the employees of these present institutions are
likely to get higher pay scale than has been
recommended by Kothari Commission.
Between 4,000 and 4,500 persons will not get
as much as the Kothari Commission’s reco-
mmendations, but it would certainly be more
than their present scales of pay which they
arc getting Oualy 300 odd people would not
get the bencfits of the better scale but then
we are guarantecing that the Central Govern-
ment would continue to give assistance so that
the employees do not suffer in any way,

I would like the House also to take note
of onc other point that is under consideration.
The Central Government has been urging all
the State Governments to implement the
Kothari Commussion's scales in all their
schools and if what we are hoping goes
thraugh, this particular matter could be sorted
out, There is a dsmand that there should be
some uniformity in pay scales of all school
teachers, It is a demand with which personally
1 sympathise a great deal. We will be using
all powers of persuasion which the Ministry
has with the powers that—be, who are in a
position really to look at these things and
ensure that the pay scales of all the school
teachers are raised to what is to be a nation-
ally desirable scale.

As regards the question of seniority, 1 am
afraid 1 shall not be able to satisly the
bon. Member. I understand that the seniority
rules of the Central Government itsell are that
if a person is retrenched from an office and
seconded or sent to another office even under
the Government of India, while he can take
with him the benefits of length of service in
terms of fixation of his pay and other terminpl
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benefits, he does not carry with him seniority,
Therefore, if this is not possible within the
Central Government itself, 1 do not think
that we can really insist on the State Govern-
ments that all these persons must get the
same seniority.

SHRI ATAL BIHARI YAJPAYEE : They
are not being retrenched.

PROF 5. NURUL HASAN : They are not
being retrenched but they are being trans-
ferred from one office to another.,.

SHRI ATAL BIHARI YAJPAYEE : So,
they should be allowed 1o have their seniority.

PROF. S. NURUL HASAN : That is
precisely what I have becn trying to say, that
seniority rules which are well established are
such that they will get all the benefits of
length of service, but when it comes to a
question of infer se seniority, there are other
people whose nights arc going to be aflected by
this, and, thercfore, this is a matter on which
tne  Central Government cannot bring any
pressure on the State Governments.

The next point that was raised was about
the closure of regional offices We would like
that this closure should take place and we shall
take such steps as are necessary, but the most
important matter 18 that there should be no
dislocation and that the salaries should conti-
nue to be paid on the due date and if for that
purpose any adjustment is needed, that adjust-
ment on practical and administrative grounds
will certainly be made,

SHRI ATAL BIHARI VAJPAYEE :
What type of adjustment ? If the instructors
are not transferred, there will have tobea
directorate to look afier their interests and
there will have to be regional offices.

PROF, S. NURUL HASAN : 1 have said
that we want to transfer them, The only thing
is that the Government is guaranteciag that
they will not suffer in monetary terms in any
way. Therefore, to that extent, if & particular
office is needed to be kept for a few days more,
it might have to be kept but the very impor-
tant thing is that these people should continue
to get their salaries on the due date.

SHRI ATAL BIHARI VAJPAYEE : That
was not my point, The hon, Minister has said
in his statement that if there are instructors
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who are reluctant to go to the State Govern-
ments their services will be kept at the Centre.
Who will look after their services ?

MR. SPEAKER : The hon. Minister is
saying that Government wishes that these
should be closed, but they wall see that the
payments are made regularly, and that they
will ensure payment of salaries in time.

PROF. §. NURUL HASAN : The point
really is that we are not giving the option to
the instructors, We are giving the option to the
State Governments, and, therefore, if for an
interim period, some further adjustment in the
admnistrative set-up is needed, that adjust-
ment will certainly be made,

SHR! ATAL BIHARI VAJPAYEE : 1
did not want to interrupt the hon. Minister.
But at page 7, para (c¢) of his statement, he
has stated :

“Until such time as the State Government
creates enough posts to absorb all the in-
structional staff serving in the State, the
staff not formally absorbed by the State
w Il continue to draw pay and allowances
under the Central scales as heretofore
until they are so absorbed™,

Obviously, if the instructors refuse to go and
they are not absorbed by the State Govern-
ment, they will remain at the Centre.

PROF. S, NURUL HASAN : I do not
think that I have made a statement that this
situation will arise ‘if the staff refuse to go’.
The paragraph which the hoa. Member has
read out from the statement is explicit and
it says :

“Until such time as the State Goverament
croates ehough posts to absorb alf the m
structional staff serving in the State, the
staff not formally absorbed by the State
will continue to draw...”.

SHRI ATAL BIHARI VAJPAYEE : Is
it not a fact that three States have refused to
absorb the saff ?

MR. SPEAKER : Do net ener into argu-
ingat,
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PROF, 8, NURUL HASAN : That is the
assurance 1 have given. I have said in very
clear, unambiguous and unequivocal terms that
it will be the duty of the Ministry to ensure
that everyone gets his salary on due date. In
the light of this absolutely clear and unambi.
guous statement, I do not think there is any
nced for me to make a furthee clar‘fication.

A reference was made to the fact that I
have not met the NFC repiesentatives. The
fact of the matter is that for five days there
was a meeting between the representatives of
the NFC employees and my colleague, Shri
Ramaswamy, At every stage, it was the basic
fssue  which continued to be discussed,
Then there have been meetings between
a senior officer of my Mnistry and these
representatives and finally with the Cabinet
Secretary, to whom the matter had been entru-
sted to hold detailed ncgotiations. T had told
onec of my friends, an hon Member of the
other House, that I would be very glad to mset
the persons I do not know what happened
Perhaps 1 was detained in one of the two
Houses. Therefore, I was unable to keep the
appointment

I may make this statement again that
so far as the fundamental policy of
the QGovernm:nt is concerned, that s

not something on which I am prepared
to reopen negotiations not bacause I have any
objection to keep on negotiating but because
I am afraid that these people are going to
suffer themselves if the decision is delayed
even further. But if there is any question of
adjustment or of any other particular small
matter within the framework of the broad
policy that requires to be looked into, I will
be very glad indeed to do so.

Another point to which I would like to
draw the attention of the House is that so far
asthe Directorate and the regional offize
employees are concerned, they want to be
declared surplus-it is a technical term —as
quickly as possible so that they may be enabled
1o be absorbed in the other depariments of the
Government. We may be able to continue
these officce at & reduced lovel till such time s
may be neowssary, but the rexbsorption of the
personnel in other offices of the Goverament
of India should not be interfered with ; other-
wite the future iftterests of the persous working
in the Directorate and the vegional ofices will
bo sdversely afiocted,
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Wt gowR Iem (qret) @ s fee-
W A, o Fww A Aww ¥ AgER
T aar 91 Afew adgwE faen W=
ot 97 7,000 smzfrd) 7 frere w7 3T
TrISAY A ¥ wEd &1 A oF
ITEA, IR I qEAIE] ®T Tag
frar, 31w §, Bfew sl @z gar W
¥ fog §mx ¢ ? aey 52w 3 ¥ foq dare
T e, I WA dare A P, w9
o # Y ud Ad @ g1 gree ¥
frfare Temex o dl9z &1 g S
qra garT ARfwal o faAay oy w2z ¥
1965, 1966, 1967 & +fgw FT @ %
qAT #, 47 e uT ¥ oiferdiz &
wrezde foar ar, 398 ar madla fagg
aFT T A amaar frar ar f§ =T #39,
AT AF T I WA gWie aEfRay &
g FA-Ar nulRe 7 vzfer ¥ 8% @
fag® sra1T 97 AT IAFT WHAT I2A
1omg wax ¢ f& wear & afas
feafq @era &, aar v grea ¥ 7 g7 =ra
gaTe anizfaay Y qiqe ax A ?

g 77 & {5 aF garT Ay F AY
# gy faoir & forr &, Y ag faotr amad
IAFY g fran 7 qar ag awetar =9
ugfer & fegr g ? ar 399 am9d @
s IR A g S Az AR & fw
I7 a1 gL anafaal Fyww F WAY
qz BYg faqr @rg | ag Arwar @ &
4t ? A9 TE AlqAT EY O @O FAT
argd ¢ 7 g9 fwAr & 9F5Ag 9r ?
of) = fe 3w ¥ sgores dar fear g,
Fwui #) sfwse &0 g off W F =
A M wEd g1 gy TE A AN
FATK & AT G WG £ QAT T A
& WO grear wigy & 1 st Ter AN
ew afi sxy &1 foelt A waw §
T a1a ® Art forar gy @Y aarey f®
fpad arAr § 79ar oF & A aroE wal €
wrq foar § 7 wya-qr wvg e § foad

State Govts. (CA)

waet nat w7 " foar B, @i fow e
7 fea ot &1 afedar § Ywad s
forat & 1 #YF-ar Twow ¢ fore e wat
7 e fofaa sT # 8 frar gy ? 31 #f
51 nifesgrdiz 7 fafen g @ wrof,
AT 9z 77 N /1w oF iz frere
fe g1 g v 9 17 qre ¥ ofew
TR § 3% 21 frarfed) w1 sdedm
T A, I I &1 Gae a7 A
fwar iy, sA9 qvEAg w1 wAH aw
agr fear wonr ) $aw oF w0 fear
e fe |1 garre aefaal &t aeat &
% fagr gm, @7 f& wer AW B
g1 dare ad & g urfew smw
1€ iz 78) &1 alR g w ofe
& AY g Fav) vawT amsy formd o
4 fofea =1 & four &Y A f& gwn @
A1 gL s § § Ta¥ wdarfeay
1 EA-77 AT T SAT ArEA F 7

o oF aar fFar g 5 gw and
TET & ATEAIE &N | 5T HIA FMT FHAT-
foay %Y afazaq ang o1 AT At 91 R
gm ¥ faeifiga & agumew dar @ ¥
far siYr gaer gfmaqn 37 & feu 2 ova
A FAT AT U | QY w3 HIGHT ATU-
ot Y odar Tv HM qr Ay foed
foar aft 1965 T o g § foat 7 W
ag ¥79 I8 o191, WX AGH OF FOH ¥
7z ¢ fom fom fF 05 97 & @
swteg g g1 AT AT I aAEAE
ate difamfedY vsal & Wi vy & T
1w A fom e g fear Adi )
ant frg g fear Y @ ag fagd =g
g% garsy fyad vsal ¥ amgk e
¥ wr fear &

Mo QR0 TEH TR * AATANIET, ATaret
AT wiwi 9T 1 JfT sT areaTe Xer fed
Iy & wmz AHNT T qAWH gwy H
@rar | & o w27 awgar g e
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[ 3% gaw]

The Government have given a categorical
assurance that we are not throwing anyone to
anyone's mercy We are guaranteeing, until the
retirement of the persons concerned, the salaries
and the emoluments of all those employees,
and the States which have not been able to
find funds will not, thereupon, throw these
people out, because the underwriting or the
guarantee of the Central Government is there,
in clear, absolute terms.

Only three States have said that they
would not be prepared to accept. These are
Uttar Pradesh, Madhya Pradesh and Kerala,
So far as Madhya Pradesh is concerned, I
understand that negotiations are already under
way in the light of the revised terms and they
are agroeable as far as I am informed.

We will hold further discussions with the
other State Governments and do all that lies
in our power to ensure that the interests of
these employees are safeguarded to the extent
possible.

ot wfrer sww (afewr) @ qorw
wgRT, AT F@r N 7 qrmmE frar
fe & gzt A adh v wr g e SR
arearg & §m | A @ ar & emwA
w1 § 1 3few g w2 A foE &
HFATT g FIC AN R | Fuw qwr ot
TR R A WA Y | gAY T IR
ag Nt &A1 % ae gz Adfowa wwar
s A AaremigN ahH g & dar
o ¥ arat ¥ qar won fr it @ 93N
Fmrmm i i g frslr wqm 37
sdgg AR oI wd 21 e
SEIC 1Y AT 6 dme W dge § oo
wE gad gat ¥ grf @1 A gway Wy §
aire & oY gu § 1|\ o gy welt wvd
Wi B gE $C w1 e Y 4
g v adl & fs At sRwi
¥ g w9er g% T wifgr | SR AW
foqu=i & o i3 T € 1 & wgar g
fleoras g, awar dyerad @
AT I qF I9Y & yRY qg W AWy
W w7 )
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gerdt anar & qg oA wngar § 6 e
W FTETT AFY &t § oY 797 Wt wWHHAT
IAF! ASHT AT &N, AT qg TN
i s 7

et a & 77 w341 Agw g o
Bfrn sfama & fd & gafas w8
dyer s § 1 ofaw sfawa ¥ ug
Wt w21 w1 {5 ¥w = ) o sFafeay
ATavaSar § | agi 9% 7,000 sH=rfEy
EHIR AIAY qumAY &t W BW ¥ 4eEY
2w FiEfan) 7Y MAEFAT & 59 TEN)
Qut & & gm oo A w2 W)
F4Y WA QT A | AT AF GFIAT I AGST
£ a7 a% qrdr aray w7 a7 &7 fomr @@
aYT 19 T7 §F A TAR gIAT AT WY,
T AW T A177 3491 A faam wim

o QRe T FAX © TA1E, T3 FAT
FA2 F1 A7 o fram agv g g7 fo
Hog qF1 g gHA IAN FE ¥@ @A
ag femeré 3 | foamd ag w=m & 5
w9 w1 IS0 WA § AT 4 1 gHifag
LER RS T Ol S E

When such an intcgrated programme
is evolved and built into the country’s educa-
tional system, it might no longer be necessary
to continue the separate schemes, the existing
programmes under physical education, the
auxiliary cadet crops and the national dis-
cipline scheme, as the best features of these
schemes would be reflected in the new inte-

grated programme.

The whole emphasis of the Kunzru commit.
tee was in cvolving an integrated programme
of school education. That being so, I am very
surprised if the impression has gone round
that this integrated scheme can be evolved
with one or two persons being sent from the
Centre, working in a school because, then, that
by itsell would tend to militate against the
concept of integrated scheme, So far as court
cases are concerned, it is quite obvious that it
is the duty of the Government not to do any-
thing against the orders of the court and if any
assurance is needed..,
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SHRI PILOD MODY (Godhra)
tbe Con titution gives us that assurance.

No,

PROF. S. NURUL IIASAN . There 1s no
questicn of Government taking any action
whice goes aganst the ducision of the court ;
that will be fully respected.

st gAag ReW (WEEm)  wemer
ngrzw, Aqam fezam 1T FY ST ATFQ
Fgud g qrar A g P A 1954 ¥
WY AR eqT W@ G 2 SR HedY o
=1 ¢, foraar 18 ad g1 4% 2, 3a% w4-
F1f74T FT 377 407 @1 AT H) 150 ¥o &
250 o @ 2 1 T agAr gt wEmi &
THIA 7 39 AR FAALI FT Sl gGa §
FAZAITAE | W grwa ¥ 3R F7 F
BT HIT 71541 7Y FqraArART a9 E
& srrAar wgar g fw 2w 7,000 Fwafay
FT 13T 3 9TIFT PO A0 A0 79T 80
ghesra arfzarfant A1 e 371 8 7

grrdt ar1ug 7 3q A 4 wfegen
afga ardY sdr Jrfge 39 AT HF AT
1T ®T YEY B0 R gz off wrAr
qigar g I 37 AW pare A ¥ wfpma
feadr g ot7 qra fraa &1 3a wilgann
& twaa ghaa oY afame 2 faas
fawg ;T FTEATE FW AT W 1 OHU
gwwiT & fA¥ € 5 o7 srad 1 gt
vafoa <@ T | TAW 2,000 wfgerd @
31T 5,000 qFa & 1

PROF S NURUL HASAN I have
alicady explained at length the reasons that
led the government to take this deuision  This
decision has been 1aken in 1965, I have attem-
pted to explamn the detalls 1n the statement
As regards the questron of hariyans and women

1am afraid I do not have with me the break-
down of the figures on that basts.

off afE®r A HTT BT FEFR
a@érﬁeﬁﬁnmmimimm?

weIw RHTT - Ff wAIT qA 4F
4

State Govts, (CA)
ot gowr T X @ wer R
¢ ) 3% Ia gEer 7 e wefer §
Far fea v fam w1 § 98 a8 aqomr )

PROF. S NURUL HASAN : A reference
has been made by my hon friend, Shri Sat Pal
Kapur to Punjab .

MR SPEAKER * Only those hon, Mem-
bers whose names are printed n the hst can
ask questions. Otherwise, 1t will create an
unhealthy precedent.

»it waere wR (aferren) : dwe @
Y A7 76y v gy | sfry e saflE-
FAOTT AL & !

Heu REYET : YIT qWT ¥ ATH A
a1y A a1 far @rg ?

wt yzw fagrdt amaé oF @z A%
Azt gia

weUw Aaq HITA qEE W €
TH A £, 47 fFr @s Y 7y ) 3@ AW
g &1 ag s HF @ 2

ot sz fagrdt e : 9 wgay
§ a1 fr 212 37 &1 ame R AR
RN o 2 g § sawrd ek
g 1 ¥ qF o & & gt AU q4qe
& g ?

PROF S NURUL HASAN . Sir, govera~
ment cannot and do not have any intention
of depriving any citizen of any right guaranteed
to him by the Constitution

SHRI PILOO MODY . Question.

SHRI M
(Tiruchirapalli)

KALYANASUNDARAM
rose—

MR SPEAKER .1 have seen your letter,
Whenever any allegation 1s made against a
Munster, the normal practice is that it should
be sent to the Minister for his comments and
then 1t 1»» raised here

SHRI M KALYAMASUNDARAM : Bir,
{ may be allowed 10 raise it today. Let the
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Minister make his statement tomorrow, Sup-
pose he does not send his reply ?

MR. SPEAKER : You leave that to me,

SHRIM KALYANASUNDARAM : Let
the House know what it is about. Why do
you keep the House in suspense ?

MR. SPEAKER : You keep it with you.
Don't be impatient. Let me get the reply of
the Minister.

12.40 hrs.

RE ALLEGED DONATIONS MADE BY A
COMPANY TO THE RULING CON-
GRESS FOR ELECTION CAM-
PAIGN —Contd,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, may I have your permission
to raise a point about the reported utterances
of the Prime Minister 7 I had produced here
a document which 1 had authenticated, which
is & matter of concern for the House and the
whole country, In continuation of that I am
pleading with the Government to accept it.
They have only airily denied its authenticity.
1 regret to say that so far I have not been
allowed to vindicate my honour or show the
falsity of the Government's denial. The
Prime Minister avoided purposely and refrai-
ped from saying things in the House. But in
s public meeting...(/nterruption). This is a
very serious matter,

MR. SPEAKER : You have not sent
that to me. I did pot get that.

SHRI JYOTIRMOY BOSU : 1 wrote to
you.,

MR. SPEAKER : No.

SHRI JYOTIRMOY BOSU : If you want,
1 wili send you the clipping.

MR. SPEAKER : When you want to ralse
a question, I must kvow on what newspaper
you are basing It
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SHRI1 JYOTIRMOY BOSU ; 1 will send
it. [wrote to you, The Prime Minlster in
a public meeting n Calcutta, before thousands,
had said that the whole thing was false,
Millons in the country have read it. Itis

highly improper, specially when the issue is
still before the House.

MR. SPEAKER : It has been disposed
of. It is not before the Houae.

SHRI JYOTIRMOY BOSU: My oaly
forum is the Parliament as far as this is con-
cerned  You were called upon by the Oppo-
sition leaders to ask the Government to
produce documented material in rebuttal, Also,
You were requested Lo inquire from Saraswati
Press...... (Interruption)

MR. SPEAKER : | had disposed of the
matter finally. Why arc you prolonging it 7

SHRI JYOTIRMOY BOSU: .. Shn
B R P, Goenka to provide you with facts.

MR SPLCAKER Why should I ?

SHRI JYOTIRMOY BOSU : Have you
been good enough to write 7 I would eapect
you to accede to the reasonoble request, If
you do not, I very much regret to say, with-
out casting any asperston on the Chair, that
we may have (o take recourse to methods
which may not he good for anybody.

st wew fagrdt R (nfews)
& et 1 93w W AW Fu RN
HIAWT §%7 § IS0AT 04T § AT I FY
% AR F ¥Y w77 § a1 oy WA o
%) 39& a1t ¥ 59 sgTr AR QT KU}
QY IE%T 8qT @x W wzA A fear o
goar ar 7 ¥y gea ¥ A wAr s
AT AT H AT JET ) W17 qg wyi aw
afag §— (¥eemw) 9q v wi9d e
qt fs ane atie § ew ff O o
qaw 1T 1 g7 WY dfew wIR T
sy afy fear o

wuw wgne : 3w R SR s
wx ¥ | P P @, o & Y



